CENTRAL ADMINISTRATIVE TRIBUNAL
{RNAKULAM BENCH

O.A Nos.425/2005, 420/2005, 43272005 & 467/2005
FRIDAY..THE.. 31s£.... March 2006
COKRAM:

HONBLE ‘)MI SATHIT AIR VI E CHAIRMAN
HON'BLE MR.GEORGE PARACKEN, TUDICIAL MEMBER

QA 425/2005
G.R.Valsala Kumari. Post Graduate Teacher i

(Mathematics) Kendriya Vidyalaya No. 1, Palghat !
Door No.306, B.P.Nagar, Peyad P.Q, Trivandrum.

» Applicant
By Advocate My T.C.Govind Swamy) S
Vs. C
. grei vy - . " . . - " . 2
1 Fhe Commussioner, Kendriya Vidyalaya Sangathan v !
No.18Institutional Area, Shaheed Jeet Singh Marg o f
New Delin - 110016 — through its Secretary - L
2 - The Educational Officer, Kendriya \/Jdvafava Sangathan
I\o.lu,ms*lﬁdtmnm Area, Shaheed Iect Singh Mare
New Delin — 110016.
3 The Board of Governors, Kendriva Vidyalaya Sangathan s
No.18,Institutional Area, Shaheed Yeet Singh Marg : -
New Delu - 110016. JEP
4 The Principal ' .
Kendriya Vidy ahva No.1, Palghat.
) Ms Soplia, PGT (Maths) §
Kt rs'n'"'" \J d\»q]«)ya’ Ia :““l . *;
Respondents
(B“ Advocate M/s Tyer & Iyer R1-4)
{By Advocate Mr.Josii N. Thomas R-’S)
QA 420/2005
D.Meena, Post Graduate Teacher ¢ Chemistry) ‘ : R
7<€'1"“"” Vid}’a‘;ava Puu\;su, Tu vendiam. _ ‘ .
, L ; Applicant. L

) (Bv Auvocaies M/s .Suahal».ma Puxad & P N Santhosh }
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] Vdyalava S.‘n‘wuth:m
Shaheed Ject Singh Mare
New Deiln — 1
2 The Commuissiont ya Vidyalaya Sangathan - |

iy Ne.18 Instin tutiond Shaheed Jeet Singh Marg 1
v New Delhi - 1100 Arough its Secretary '
\ |
3 The Educational Officer. Kendriva Vidvalava Sdngathgufm
3 No.12 Institutional Arez, Shaheed Jeet Singh Marg |
New Delibi - 110016, |

l

4 Pameela Pavithran PGT (Chemisitry )
Kendriye Vidyalaya, Thrissur.

{By Advocate M/s Iyer & lver R1-3)

OA 43212005

M. Parameswaran. 5/0 M Vasudevan Namboodirt
DI MNAnthol l‘_’.y‘ rl}y a Virhralavin 7\1(}1’

. . LI \Lvassiae) gy \rtuy.uutu
Paighat, R/o Mioziukennath, P.O Cheruppuiassery
’ Palghat Distiict.

Apphicant
{By Advocate Mr. T.C.Govindaswamy) ‘
Vs.
I The Commissioner. Kendriva Vidyalaya Sangathan
No.18, Institutional Arca, Shaheed Ject Singh Maorg
New Delln — 110016 — through its Secretary
2 The Educational Officer. Kendriva ‘v’idvalznya Sangathan
No.18 Institutional Area, Shabeed Jeet Singh Marg
New Deliw ~ 110016.
3 The Chairman. The Board of Governors
Kendriya Vidyalaya Sangathan
No:18,Institutional Area, Shabeed Jeet Singh Marg
New Delhi ~ 110016
4 The Principal, Kendriya Vidvalaya No.1
‘ Hemambika Nagar, Palghot,
5 smi P.G.Sreedevi. W/o Srt R.Sreckumar, PGT (Maths)

Relieved from Kendriva Vidyalaya, Bilaspur, Chattisgarh
on orders of transfer to Kendriva Vidvalaya No.1, Palakkad.

Respondents.
D\,' A dIr{\cnlr\ D/'/(' Tv er é’r ]\ rer D‘l / \

P v

e (By Advocate Mr.R.Sreeray, K-3)




QA 467/2005

Sona Rani. W/o Haridas K, TGT (thlSh)
If AV A natng Oyan ala

vuai)awuu, R/I.I \Jl}P J.\.tuuluyuiu,

Palat Road, Ottapalam.

: Applicant
I . . )
(By Advocate Mr.K.P.Dandapani) .
| Vs.
(N 1 The Commissioner. Kendnya Vidyalaya Sangathan .

No.18,Institutional Area, Shaheed Jeet Singh Marg
New Deiiu ~ 110016 — through its Secretary

2 The Assistant Commigsioner, Kendriya Vidyalaya
Sangathan Chennai Region, LL'T Campus, Chennai.

3 ‘The Principal, Kendriva Vidyalava

A J”t(il)ululll

4 The Principal. Kendriva Vidyalava
Satna, Madhya Prades!

5 St Seema Pareth. W/o Sri Prabhipthlal, TGT (English)

P°I1°‘ ’oli ‘P“'{)mv arvrliivro "1!‘!1 )‘ l)‘\l"l 7\]')(‘11")“\'\ R“J“v‘l 3

~
NWwilw ¥ w L\Ullk&l&) 4 A 4 VadrLR AL UGlU, S RALRALE

on orders of transier to L\cndnyd V 1ay<z1aya Ottapaiam.. -

o Respondents.
(By Advocate M/s Iyer & Iyer R1-4)
(By Advocate Mr.R.Srezraj, R-3)

HONBLE SMT SATHI NAIR, VICE CHAIRMAN

Applicants in all these cases are Post Graduate Teachers belonging to Kendr
Vidyalaya Sangathan (for short KVS) and have approached this [ribunal aggrieved
their orders of transfer invoking para 18(b) of the Transfer Guidelines of the said

Sangathan. Since the facts and grounds urged by the applicants are similar,

applications were heard together and are being disposed of by this common order..

2 Bricily the factual position can be narrated as under.

0.44252005

The applicant was working as PG Teacher of Mathematics in Kendriya Vidyalaya NQ{ZL,
Palghat. She was transterred to the above station on 20.7.2004 on the basis of her request

as her husband 1s presently emploved in the Central Excise Department at Trivandrum.

""\"N«.;._._J‘




4
The 5" respondent who was transterred in place of the applicant was serving ar Kendriya ™
1 ™ g A

Vidyalaya, G\CF, Jabalpur since 8.4.2003 and had requested_, for a transfer to I_{eral.a in

any School at Trichur, Cochin, Palghat, Lounbatme or lnvandrum on medu,al mound
H Aor H 3 |1 : ‘ } Ll

{ . v sl d s

t as she had undelgonc a major operation of loft hip joint rcplz{ti: ment on 7.5.02. U R
l i ¢ C -

t IR

3 0O.A 420/05 The applicant in thus case had hedn translerred to hencluy i

;‘:' P
t
i

|

Ll

{ | Vidyalaya, Pattom, Trivandrum on 31.8.2004 and she had wmed at the place on reques,
: 1 f

as her husband s eraployed as a Panchavat Secretary under the' State Government and het

B ]

two small children were studying in Schools at Trivandrum. . The 4% respondent who*lm

i .
.

= | f

!

{

been transferred mm place of the applicant came on transfér at Kendiva Vidyalaya,'

Thuissur on request in 2003 and is alleged to have direcily approached the Chairman and'i;:-," 'A .

obtained the order displacing the applicant.

v 4 0O.A 432/05. The applicant mn tlus O.A after a senies of posﬁng out side the State

‘ where he remained tiil (.)ctobc;r 2004 was transferred to Kendriya Vidvalaya No.1 Palghat ‘ o
on request and joined on 16.10.2004. He had worked North Eastem Region, West Bengal'; _
and Andhra Pradesh for a total period of 19 years before his transfer. The 5t respondent .

who has becn transferred in place of the applicant was (ransterred from Kendniya

Vidyalaya, Biaspur, Chattisgarh. Pror to that she had been working at Kcndﬁya-:.';jf"“‘ .

Vidydlaya, Kottayam and had made several representations requesting for a posting inv

. Kerala.
5 QA 467/05. Applicant in thus O.A has been trzmsfen;'ed to Kendiiva Vidyalzn;\;a,j
Ottapalam after serving for 3 years in Andaman and Nichobiwr Islands where she joincci‘

on 21.10.2000. She is undergoing medical treatment for infertility and is under in_tensivé o

treatment when she has been transfeired 10 Kendriva Vidyalaya Satna in Madhya Pradestiz

The 5 respondent who has been transferred in her place was working at Kendriva®

Vidyalaya, Nasirabad, Rajasthan and has been transfeired to Kerala on a request made by
her husband as she could aot continue at Nasirabad since she had a new born child to -

lookafter.

P . 6 Inall the O.As the respondents have filed a conunon reply statement contcnding




that the impugned orders are only orders of fransfer and the same are not assailable on . -

casual and vague slatemcnt's The Hon'ble Supreme Court has 1c1tcmlcd the prmcmlws on:,

the %603

. . . 1 r“ ) i
ot-mterten'cnce in transfer matters and that unles. i the transter 01der 18 dl‘l

)}H

. gk
C()m(4|0f d malahd(; exercise of POWET OF violative of any Stﬂ[{l(()rv pl'OVlSlon or paSSC(‘l DYkt
k

i‘»“ K . |'{f

an':atllt mritv not computent to do so, shall not be mlerfercd with. The employe
. v [ ;_
oo » l. I

a;_)pbimed n K\/’S are hablc to be transferred to anywhere ! 1h India and Clause 3 ot\

" ‘!f;

Trans'fé:j Guidelines clearly envisages all India Transter hgbﬁllv to the emplovécé f‘

l 1

transfer as of right nor the guidelines are intended to confer any right. According to™ "
Clause 18(b) of the present Transter Guidelines, The Commissioner, KVS, is competvent-_f

to make such departure as necessary trom the guidelines with the prior approval of the

Chairman, KVS. A mechanism has been provided in the Transter Guidelines by evolving. |
- o a methodology to displace a person from one place who has stayed for 2 years in a véry c
hard station or 3 years in the North East, Andaman & Nicobar Islands and other declared

hard stations by creating a vacancy in the place of their choice and this method cannot be.” -

questioned. The KVS takes into account various factors while framing the policies and:
- identifying junior most teacher for displacement is one such policy by which a larg
number of persons who suffer in hard stations are given choice posting. This cannot b

by

said to be bad n law. Administrative exigencics arises as }1 Econtinuous process andfi}i

'

Resource Development Minister under clause 18(b) of the Guidelines and it was’

necessary to create vacancies after considering all the factors following the principles of
displacing the junior-most in service and then transierring them out. The respondents
submit that they have acted in accordance with law.

7 ‘The private respondents in the (. As have also filed separate reply statements on
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6
the lines that the transfers are not open to challenge unless they are in malafide exercise

of powers and since the applicants have at one time or the other benetited by the said

gulde lines they cannot stand in the way of the rcspondmls . émovmo such benchts
1k

8 The applu,dnls luve rebutted the «.onlcnnons n theu,l tejo
. . i

- : J N - . . P ;1‘ |
hiability for transfer in anv where in India does nol. empow ]

I
)

1 the respondents to tr

i :
L o , i
their employees of their will and pleasure. ‘They have ahe qucsnomd the cLum

yz'. ;
\!l\ : i

declared hard stations and that the mspondents have not ‘m,:l,dc out a case f()r de‘paﬂ“u;‘é;‘_
from the guidelines for any reasons and therefore the ordcﬁ; of transfer are discrimixﬁkﬂ'
and in excess of jurisdiction.
9 The matter was heard at length. The counsel for thc;, applicants in OAs 425/05 and
432/05 contended that the transfers have been made under clause 18(b) of the 11anstc1
Guidelines and are bereft of any application of mind and 120 jtheir knowiedgc no appro'vafl

of the Chaixma;n has been taken in these cases. The Tribuna_i had already gone through thc )
legality of the transfer guidelines in O.A 426/2005 and direéted the KVS to consider and
prescribe a minimum period of stav so that a teacher who came on transfér aftct a lonng

stay at a far oft place may not be disturbed at least till such time. They also cited the: | = 8

report of the 5" Pay Commission as confained in para 25.5 of the recommendations o

the Corumission on transters. In para 25.7. the Commission observed as follows:

I
Wt

To ensure administrative continuity and stability to incumbents, frequen
transfers should be discouraged and a minimum tenure for each posting o
officers should be ;ncdctexrnmd and 1t snould normally be 3 to 5 years
except in cases where longer tenuresjare justified on . functiona
requirements ke continued availability ofil |:s.~’f‘u}"] specialised  skills, In .
the case of sensitive posts, where opportunit !Jes exist for dcve!opmg vested

mtew\ts the tenure of posting should be dcimed for a shorter Dermdn

“7‘ 11e P ’\n ¥ fr\ '-! e ey
rv¥et \..u AN R Sy

They also relied on a judgment of the Hon'ble Supreme Court, 1993 SCCIL&S)
922, Jaglar Singh Vs. Durector, Central Bureau of lnvesiigmion & Ors. The counsel for

the applicant in OAs 420/05 and 46/ /0S5 also made cumhn mmnons and umtcudcd tlmt
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has uneq uwog

[nbunal umnol sit as apnclhte authontv over transfer orders and\

l}.

. re'fen'é'('l i.d on botlr sides.

12 It is not dnnputed llml the KVSisa 1eustc1cd Society whollv financed by the (_rovt

!"ot Indla is an Autonomous Body charged wuh the rcsnonslbnhtv of developing a model . :. _-  :
' sc,hools in the comlext of the national goal for providing Ia common pxo,qramme of .
o | | cducanon all over ‘thc counlry. It is fully uompctent to detemun'c the terms and c.ondmons :
.' - and ot:hcr scrvicel oonditiom; of the Teachers w these Schools in accordance with_the‘ ' S

power vested with them and had formulated the above menﬁoned Transfer Guidelines %

o whioh. have coﬁie'into effect on 19.1.05. It is also an admitted fact that the emplojees

J'

accordmg o lhesc f_uldelmes are lable to bc uamlerred anvwhexe m India and no

)

R with'ihe law. While decid'mg the question we are very much aware of the dictum of thc - '

s %"+ -Hon'ble Supreme Coi;rt reiterated in the above quoted judgments and strongly argued by . .

.

- the counsel for the 'resi)ondems, that the Courist'ﬁbunals"_:imerference with transfer - .

IR . matters are not called for uniess shown to be witiated by malatides or made in violation
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of the statutory provisions. ‘The transter guidelines of KVS are nol statutory provisions

but they have the status of adininistrative mstr ucuons/gundclmes and since lhw are bum&

t
lv'

i :
Ab %
fouowed and apptovcd bv the lu_hest body 01 tlm ()rgamsanol thev have to bu sc
[ i ':' E

Vi | '
havmg force ot mles iy m)t statutcs and thc adxmmsuan{ n 1s bound to 10110W1f
Y ! . H
l[ . . I z
b
i

procedurcs laid down by the ahovc provisions. mc szmdc

[l

ines. themse[ves <.onier th i‘ it
! i o i ! :
S X i ;

y i xl"x' L! i : '
pOWGI on the Corumissioner K\/ S to depart from it: 1n tham' ontcxts 1he \.hallcn_e fnq
I gl R

4" LR}

‘theSe O.As 18 against the exercise of that power aﬁcging it 16 be arbifrary. Wc are of th
. b '

\4. ——

. l
v1ew therefore that it would be perfectlv in order tm the l"ubunal to examine whcthcr th,

above power vested in the Commissioner has been exerciffs(:d in accordance with‘thé'r
method prescribed therein. For facility of reference Clause 18 is reproduced as under:
18 Notwithstanding anything contained in these guidelines

a) A teacher or an employee is liable to be transferred to any Kendriva -
Vidyalaya or office of the Sangathan at any time on grounds mentioned in-
clauses 5,6(a)and 6(b) of these guidelines. '

b) The commussioner will be competent to mnke such a departure from the -
guidelines as he may consider necessary, with the prior approval of the
Chairman, KVS. However, such departure wnl be considered only after the
disposal of the cases en-bloc categories specified under clause-7. Moreover

such departures will not be made {or the cases covered under Clause 17(iv) and
17(v).

c) the request of a teacher may be considered for transfer to a station in respect . &

of which no other person has made 2 claim or request even if such teacher has.
not subrmiited the application in the prescribed proforma at the time of annuai
transfer or within the time limit prescribed for the purpose. This will be
applicable only for transfer to Kendrya Vidyalayas in the Merth East e

Region and other L&cnam/a Vidyaiayas declared as vew hard and hard stauon

;A reading of the above clause shows that a mmnnum of fwo condmom have t

-;:‘H ' ‘l' (\xt

consider when such departure is required and (i) the same ﬁ{mt have the prior approva
of the Chauman, i.e. The Hon'ble Minister for Human Rcsoufccs. The respondents have .:i -
stated i the reply that they have taken prior approval of the Chairman though vthé
applicants have denied the same. Even accepting the sl‘atmﬁént of the respondents that

prior approval has been taken. there is nothing in the order or in the reply statement of the




G

: Ilus VvOUld lal\c, us to tlu, provmons of clauses 7 & 17(ivY & (v; whn.h are reploduced as d

- ’ 9
respondents to show that the Comumissioner have due applicanon of mind and by

recording reasons that such depanurc from guidclincs was considercd necessary. In fa.ct
: ‘ : t

pafa 18 enjoins the C omrmssmncl to sami*y lumscli thal s:u«,h departures will- bf:n
a 1 . .
\ ‘ fi| ’ [}

1 !

i | j
uomad«,scd onlv‘ ahcx dnspoual of the cases of en—bio‘,k cateoom.‘ s?ecmcd under clause- 7| !
. n !

i , '
‘l 2 ” ' N ! 1 [ |

' I . Igd
‘md ﬂml suc,h dwamm wm not be made ior uascs u)veu:d undcr clause 17( V) and 17( v) “

‘.
' i

! |
under: - o
7 The transters shall largely be done against vacancies on the basis of requests
12 tu'wad 41.1- S same t\l()\r;r‘z\rl 1lant

wwiV LAy l l\-, ll YIS 1REAdL,

a) In the event of ihere being more than one request for the same vacancy,
priority for tronsfers on request against vacancics shall follow the descending
order of combined weightage. It is 1o be caleuiated o terms of entiticment
pomts for organisational reasons/intercsts as also the individual needs and
request of the teachers seeking transfors in accordance with clause 8 below.

b) lransiers sought on account of mcdical a‘rounds shall continue o be
evaluated i accordance with the type of discases prescribed as valid for
transfer on medical grounds. e will be placed cn-blcm higher, thin the olhers
listed in cluase ¥ ot these guidelines.

¢) Transters sought on account of death of spouse within a period of two years

on-v‘ i vy §oaro pr\“nhl iyt el r“msn3 i havie Iocg ﬂsnn P! 1:::!:'% tn votira nr;u
«a LUaRLIZM LD DU BSLG UJ uxulun VYA 1AL YN 2w LR o FWULS W Lwviizv, v

be placed cn bioc higher in the above sequence than the others listed in
clause 8 of these guidelines but below those covered under clause 7(b).

d) Joining of spouse — As far as possible and also subject to the provisions
ccf\h\;na‘l nl:nu;p 10(2) such ragea nn" ‘\3 "GI‘u‘SlﬂSde Whereyer {rar afora

lLll‘uLU(l ;I:l“l. L TR R L witidwa) sY AL W TY Atwaiw Lwh )
were made in the past for lady teachers 10 more than 500 Kms {rom respective -
home towns, choice will be given to them to come back to any position within
300 Kms, provided there 15 a vatancy for the same. This category of staff”
members will aiso be piaced en-bloc higher in the above sequence than the
oihers listed in clause 8 of these guidelines, just lvclow the staff members hsted
m L ausc 7(13) NN 1\"\

.

17 Following cases shall not be considered for transier o

N Lo s T e
1) e .

iv)In cases o1 tresh posting on direct recruitment, unless they complete a petiod
of stay of three years and in case of female employecs, one year of stay at
the place of postng, thew request tor posting to choice piace will not be
considered.

v) In cases of promotion, unless he completes one year of stay at his place of

H ‘ DD
sosting, request for posting to his choice place will not be considered.

13 It can be seen from Clause 7 deals with transters aganst vacancies on the basis of
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request reccived for the sanic and for determining the order ol preference of request thuy

teceived, priority has been laid down wihich include medical grounds and joining of

e S}iousc whicre spow;c is; gathan e;trlaloy?c, Ccn‘u’a‘l QU NTEIE
Lo P ey L e R G -
i 'a{' h' ! : ‘ ‘frf i L\? Wt fL‘"’: '
S . cmplovcc or P‘)U cmplovcu gihulclorc, all th«. se categorles lorm an Ln-blou c.a B }
b L : i B T} : vy 1l fi kAL
i , g L Ek {1 o «-!idlfl.r!lﬁl{ Uil
i B b | g )
oWy which can be considered op nnomv basis agains iy‘lhdllblcs on the baszs of Lequest Fromyasdity.
LA | B R A - ._~:§,s(?§gi"i:i‘; il
. i i 'thC analysis of the 'reply 2. ement filed by the 1 nvate u.snoudmtg qt be‘*‘)m““lb’*’mg‘»‘iai{ ﬁ'ﬁ!?‘
T R R il v fe ot Bl BEHEE L
o it ! ; : P |I$ i b ] . -:ix"x,- ‘l,;%: ' Eh )Li{‘
ERRIHL umt the nan,sicrs had heen lonsu,cu,d on 1cquc~ts eﬂhcu«on medu,al groundej orjitor; }‘:}}g: ;
Hi i ‘.. pr g
sk o " AR

i, joining of spouse wluch is verv mwuch a condilion covered under clausev7 of. the

Gudehines. The respondents have not stated any rationale for considering these requics

of those who are transferred in the place of the applicants but it is seen from the i‘éébrgl»f

that thewr transfers are also made under para 18(b) of the Guidelines. The rcspogdcn‘fls'
have averred in their reply statement that displacement pol'\c’.\/ as contained i clause 10(2)
of the Transfer Guidelines provides a mechanism by which vacancies can be created ;al._'.
the choice station to accoramodate those who have worked in hard stations like”Nor.th‘:
Eastern Region, Andaman & Nicobar le;;nds. etc. Evidently, the transters of the prjvafc ‘

respondents in these OLAs arc not motivated by clause 10(2) and as admitted by’ the .

respondents themselves the transfers have been made on request which had been

considered at the level of the Commissioner approved by the Chairman and in order 1o,

Ih]q is in our \1ew 1s not acuemable According to clause. 1?([1) the C ommxssloner beiore‘ :

l
T
i
s

that the requests for transfer are aranged on priority basis and after eximuslmgvthe en-

e ey bloc categories if still he have come to the conclusion that these cases were of such
sy emergent nature that thev could not have waited for the next round of transiers only and

after weighing the pros and corns of the transfers bv evaluating the status of the teacher

sought to be transferved in their places also and thus only on a comparative merit should




T T P P e

et St .

T T

s T

e o e st s S

S SR

nomlm 10
'E

—tVA..‘-y-l -

e

r‘” wal @ .

‘ "'ig( : éf; g jiith

I &

fi: it ”f L §§
E_ I - hm e ‘ 3
I BHMTHIL R A ,vd‘::
i i 1 L
5 i }L nis who,lf‘g; nsie

: ‘

" o

CQnuhmsmnéfr( ' o - , :
O s, _."-;'"‘.->- ! . K - ‘ E I:'—

14 ) - ‘Moreover the impugned orders stipulate that the ordéts are made under clause 18

(b) and-are done in public interest. This makes the case all the more indefensible as'pata
18(1,'[)‘-is'. not'to be invoked in matters under publ@intcrésti As discussed, we could not -

find any element of public interest, as the transters have been made purely to concede the

[
CERAR

request‘ oﬁ the cmplovccs and not in public interest or in the interest of the Saugathhn,‘

'1 hcrc

is no wlmpcl ot am/ such. public mtelest in the reply statement of the respondcnt

In ta t. the replv statement' 1@ onlv m the nalme ot a thcmencal cssav and does not mee

a}w of: the! ,1d1v1dual

ounds raised in thc apphcanons The mere mention ot the Words

&t

i

a publjc interést '-cvas

il
»

’ {e! right hand had ;in"

- : ; : ; ‘% )':'

rcspondents have a ICS])OnSIbliltV to see that the Om(lclmes that thcv themselves had made, -

Lo qEi . 0. and pcrhaps in consultmion wilh the c‘:mnlovecs organisalio‘n arc'ndhewd to, both ,i,n,lcn:cr '

e : " and spmt And not uulLsed to further the mwa!c mtcxcsts 01 etther thc emplovees or the

i

Sangatlmn In tlus uontem. arguments of the lespondents that the apphuants then‘lselves

'

: have been the beneﬁcian'es'of the same provisi’ons of the guidclincs and therefore they ,
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should uot resent the same benefit given to others is not at all acceptable as su«.h an

argument would only pemctuate the misuse and vu)latmn ot thp gu_idcline_s. :
Al

l .

R

l,

15 We have alreadv duected m our detadled |udgment :11111 OA 426/05 lhal th«. K &
1

shall have a re-look into the guideljnes and its m;amwr ot"' ’1 lementanon and plu

loopholes so that spate of such litigation can he 'wmded We h()pﬁ that it would bc

v
¥

expeditiously. : L

16

[ Dated 31.3.2006. -
. vovou oy vy . ot T .
(Yeor 2¢ Parackens . . , - (Sath Nair)
Judicial Membe Vice Chairman .
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